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NAGALAND ACT 2 OF 1971 

INAGALAND VILLAGE, AREA AND REGIONAL COUNCILS 
ACT, 1970 

Received tfie nssent oJ the Governor on  he 23rd January, 1971 

[Published in the Nagaland Gazelte--E.rtraordilzary, dared 12th Feb. 19711 

An Act to consoIidate aod amend !he law relating to 
constitution of Village, Area and Regionnl Conncils In the 

districts of Kohima and Mokokchmg, to regulate their 
duties anr) functions and for matters connected therewith. 

It is hereby enacted in the Twenty-first Year of the Republic of India, 
as follo ~ s : -  

I Short title, extent and, commencement.-1. ( I )  This Act may 
be called the Nagaland VilIage, Area and Regional Councils Act, 1970. 

(2) It extends to the districts of Kohima and Mok&chung 
Nagaland. 

i 

(3) It shall come rnlo force on such date as the State Government 
may by notification in the Gazette, appoint, and different dates may be 
appointed for different provisions of this Act. 

i 
. -- j 

2. In this Act unless the context otherwise requires:- 
! 

Definition.--(a) "appropriate authority" or "competent authority" 
means an authority having administrative jurisdiction witb 
whatever designation called and notified by Government from 
time to time. 

(b) 4'Assembly"-means the Nagaland Legislative Assembly. 
I 

(c) 'LGa~ette'' or "the Gazettew--means Nagaland Gazette. 

( d )  "Prescribed"--means prescribeu by rules made under this Act. 

(e) "State Government"-means the Government of Nagaland. 



CHAPTER I 

VILLAGE COUNCIL 

Can&itution.--3. Every village having a popuIation ot' not less than ! 
one hundred shall have a Village Council. 

Cornpasition.--4. A Village Council shall consist of members chosen 
by the viUagers in accordance with the prevailing customary practice and 
usages, the same, being approved by the State  Government. ... 1 . .  - l . 

8 -  , . .1 i .: 

Qualification for members.-5. - .A  person shall not be qualified to 

t e  chosen sp 4 member oi the Village Council unless he- 

{ )  is a Fitizcn uf India ; and 

(b) is not less than twenty one years of age. 

Duration.4. Every Village Council shall continue far such period 
as ths customary practice end usage require. 

., , 

Tenure of members-7. All members shall hold office during the 
life OF t be Village Council : 

Provided that a member chosen to fill in a casual vacancy shaII hold 
08ice. for the remainder of the term of oRce of the member whom hc 
replaced. 

Chairman.-8. ( I )  The Village Council will choosc a member 3s 
Cbainnan of tbe CounciI. 

(2) During the absence of the Chairman from any sitting of the 
kiilage Council a member of t h e  Council nominated by the Chairman shall 
id as Chiman. 

Pewer to remove members.-9. ( I )  The State Govcrnrnent may 
m o r e  any memhr of a VilIage Council from his oEce- 

(0)  wbo is convicted of apy non-bailable offence by a court oF law ; 
or 

. . 
, (b} who refuses to act nr h a m e  incapable of acting ; or ! 
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(c) who is declared to be insolvent ; or 
i 

(d) who has been declared by notification in the Gazette to bc 
disqualified for employment in the public service ; or 

(e) who without ad excusc sufficient in the opinion of State Govern- 
ment, absents himself from the majority of meeting in a year 
of thc Villagc Council ; o r  ' 

( f who has been guilty of misconduct in discharge of his duties or 
of any disgraceiul conduct, and two-third of the total number of 
the Village Council at a meeting recommend his removal. 

. (29., No person who has been removed from his of6c: under ciaus2 
(a), . o~:~ lause  (d) of, sub-section ( I )  shall be eligible for retlection except 
with the previous pehissjon -of  the State ' Government obtained by SUCH i 
person in the prescribed manner. 

!8 ad * 

. Cbndukt' of business.- 10. The procedure for the conduct of 
business in a Village Council shall be as may be regulated from time to time 
by the Chiman thereof. The written record of the gist of its proceedings , 

shall be kept in the iocal dialect. I 
a I Se=ion.-11. A Villagc Council shall be summoned to mctt as and 

when required by the Chairman thereof. i 
. . Powers and duties.-12, $he foliowing $ball be the poiirers and , 

duties of a Village Council for.thc development and welfare of the village; .ji . , 

, namely :- , - - .  
i - I ,  

( I )  to Formrriate scheme for water supply, v i l l a s  roads, village i' .; 
i J,' 

forests, village sanitation, education and other social welfare activities ; , ,:. 
- (2) t i  help karidtis ~ o u e r n ~ e d t  agencies in carrying but  develbij- :, 

ment works in the village ; 

(3) to take up development works on i t s  own initiative or on liequest * '  : 
by the Government. 1 ._ - 

Power to  do certain .=-*in the event of an epidernic.-fi. 0' i 
the out break of an epidemic. or an infectious disease, Village 
bhall have power to take dl I or any of the follbwing measures for + e ~ n f r ~ w  
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and preventing the spread of the epidemic or infectious disease in the area 
within its jurisdiction, namely : 

( i ' )  restriction of movement of the infected person or other 
persons or goods or domestic animals within its jurisdiction ; 

(GI provision For rnccinatio~i or inoculation, as the case may be ; 

( i i i )  seizurc OF any polluted food-stuff ; 

(vi) J i s ir~fcc~iu~ uf wells, tanks or Other sourca o i  water supply ; and 

( v )  doing or such other acts 3s may be necessary. 

Administration of justice. 14' (1) Every Village Authority or 
Village Cauncil co~lstitutcd under tbe law in force from time ro timc shall 
administer justice within the village limit in accordance with thc cu~tomary 
law and usages as accepted by the canons of justice established in Nagaland, 
and the law in this respect as enforced from time to time. 

(2) I n  case of disputes between villages falling in dierent areas or 
districts, two or more Village Councils, along-with the neighbouring Village 
Councils, may settle a dispute in a joint Sessinn or refer it to the n p p t ~ p r i ~ t e  
authority. 

' Village Administration.-15. (1 )  The Village Councii shall be 
iiur;iliary to the administration and shall have full powers to deal with 
ordinary matters of internal administration of the village. 

, . ' I  
. , 

::a (2) In particuIat and without prejudice to the generality of the 

forgoing power, the Villagc Council shall discbarge thc following functions, 
namely :- 

(a) to maintain law and order in tbe village. In ldrious cases 
. oflender may be arrested but such person should be handed over 
to nearat Administrative Officer or  Police Station wit houf undue 
delay ; 

(b) to report to the nearest Administrative OEcer occurence of any 
un-natural death or serious accident ; 

(c) to inform the presence of strangers, vagabonds, suspects to the 
ncarest Administrative Officer or Police- Station ; 

-.!* 
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(d )  to enforce orders passed by the competcns authority on villPP 

as a whole ; 

(e) tq report out-break of epidemics to the nearest Administrative 
Offlcer or Medical Office! ; 

(f) no transfer of immovable property shall be affected without the 
knowledge of Village Council. Written record of this shall be 

maintained by the Iocal Admiuistrative Officet. 

~ i ~ q u a ~ i R ~ t l a n . - 1 6 .  A person shall be disqualified from being 
selected as and for being a member of a Village Council ;- 

( I )  if he is of unsound mind and stands so declared by a competent 
court or sucb authority as may be recognised by the State Government ; or 

(2) if he is not a citizen of India or has voluntarily acquired citizen- 
ship of foreign nation or i s  under acknowledgement of allegiance to a foreign 
nation ; or 

(3) if he has been convicted by a Court in India of an ,offence and 
sentenced to imprisonment for not less than two years ; unlesi a period of 
five years . , or- such less period as the Statc Government may allow in any 
particulars w e ,  has elapsed since his release ; or , - 

(4 )  if  having held an office under the ~ e ~ i o n a l - o r  Area 'Council be 
bas been found guilty of corruption, disloyalty or breach of .A&-or ' ~ d ~ i o n a l  
Council laws ; unless a period of five years or such Iess period as the State 
Government may allow in any articular case, has elapsed since' his becoming 
so disqualified ; or 

(5) if  he is an undischarged insolvent ; or 

(15) if he is a salaried Government servant or employee of a 
, Regional or Area CounciI ; or 

(0 if  he abstains himself from the majority of the meetings in a 
year and is unable to explain such absence to the satisfication of the 
Council ; or 

(8) if he is a member of any other Village Council ; or 

(9) if he has been dismissed from the service of-the Government or 
any oher local. authority for misconduct unless a period- of five years has 
elapsed from the date of dismissal. 
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Decision on question of disqualification of a member.-17. If any 
qucsrion arises as to whcrhcr a member of a Village Council has been subject 
to  disqualification, thc question shall be referred ro the decision of tbe 
State Government whosc decision thereon shall be final 

Vacation of seat.-18. A seat s'lal! become vacant : 

V) whena member dies ;or 

2 )  when a mcrnber resigns his seat by writing under his hafid ; 01 

(3) when a mcmber is removcd by the State Government on becorn: 
ihg disqualified. 

. , 

Filling of casual vacancy.-19. When a seat becomes vacant the 
Chairman shall : 

(1 )  call upon the village concerned to choose a rnembcr ; or i 
I 

' (2) request the Deputy Commissioner to appoint a person in case of i 
a Gaon Burrah. . , 

Exclusion of courts jurisdiction.-20. NO St1~;tion of a member 
. of? Wage Council s,hall be called in question in any court, and ~ o ~ r ~  
: . shall grant an .injuction- , , 

.. . , . 
m .  . I .  : _I 

, - (0 )  to ,postpone the selection of a member of a Village Council or a 
0 Village authority ; or ' , . I -  , - , ,  

(b) to prohibit a person, declared to bare been duly selected 'under 
this Act, from taking part in the proceedings of, the Village ' 

1 :  , . 

, . ,  . ,. Council of which he has bcen selected a member ; or : . 

, .  , 

(c) to prohibit member nominated o r  selected fur a Village Council 
. , from entering upon his duties, -. 

Selection disputer.-21. If a dispute arises as to the selection of any . 
rnckmber of a Village Council, the matter shaIt be referred fa thc State 

Gormrnent whose decision thereon shall be find. - 

, .  , 
. - .  - - lh:corporation.--22. Evwy villag council 'shall be a body, carporated i- 

by the name of the Villgge for which ifis constituted and shall have . 
perpetual succession an'd common seal, and shall by the said name sue and : 
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be sued through i ts  Chairman, with power to acquire. hold and dispose of 
property, both movable and immovable and to contract and do all other ! 

things necessary For the purposes of this Act. 
I 

Control of Village Cou ncil.--73. Subject to the general superinten- 
dence of the State Governmentlthe Deputy Commissioner/the Additional 
Deputy Commissioner or Sub-Divisional officer (Civil) in-charge of the 
Sub-Division, the Extra Assistant Commissionsr or the Circle Officer shall 
have control over ali the Vilhge Councils or village authorities within the 
locat limit of his jurisdiction. 

AREA COUNCIL 

Constitution.-24. There shall be an Area Council for each area 
specified in rhe Schedule to this Act. 

Composition.-25. The Area Council shall consist of members elected 
by the Village Council in proportion of one member for a popuIation of 500 
and part thereof not below 250 : 

Provided that a village ,with a population of less than 500 shall be 
, .  . 

~rqpmented by one mcmbcr mcb. 

Qualification for membership.-26. A person shall not be qualified 
ro he elected as a.member of an Arca Council unless he ; 

( I )  is a citiz?n of India ; and 

(2) has k i n e d  the age of 21 years. 

Chairman.-27. ( I )  There shaft-be a Chairman elected from amoqst 
the members of the Area Council. 

. . 
(Z) . During the absence of the Chairman from any sitting of the Area 

' Council a member of the Council nominated by the Chairman shall act as 
Chajrman. 

Secretary.-28. The local Administrative OEtcer shall bc thc Ex-oficio - I - 
. -  . 

Secretary to the Area Council. " 



Duration.-29. Every Area Council, unless sooner dissolved by the 
State Government shall continue for fivc years from the date appointed for 
its first meeting : 

,Provided that !he said period may be extended by the State Government 
by a ndtifieation in the Gazette for a period not excceding one year at a 
time. 

Tenure of member.-30. All member shall hold office during the 
life of the Area Council : 

Provided that a member elected to fill a casual vacancy sball bold oscc 
for thc remainder of the term of office of the member whom he replaced. 

Power to remove members.-3 1. ( I )  The State Government may 
remove any member of an Area Council from his office- 

(a) who is convicted of any non-bailable offence by  a court of law ; 
. Of 

(b) who~refuses to act, or became incapable of acting ; or 

(c)  who is declared to be insolvent ; or 

(a')' who has been declared by notifikation in Gazette be.disqualified 
for employment in the public service ; or 

' (e) who without ' an excuse sufficient in the opinion . of  tbe State 
~overnment, absents himself from the majority ,,of meetings in 
a year of the Area Council ; or 

(1) who has been guilty of misconduct in discharge, of his duties or of 
any disgraceful conduct, and two third d l  the total nuibcr of the 
members of the ~ r &  Council, at a ,meeting recommeud his 
removal. 

(2)  No person who has bemremoved from his office under clause (a) 
or clause ( d )  of sub-section ( I )  shall be eligible --for-re-election except with.the 
previous permission of !he State Government obtained by such person in the 
prescribed manner. 

\ 

Power to do certain B C ~ S  in the event of an epidemic.-32. On 



the out-breaxof an epidemic or at1 infectinus disease, the Area Concil shall 
have power to take all or any of the foIlowing measures for controIling and 
preventing the spread of rhe epjdcmic or infectious disease in the area wi~hin 
i ts jurisdiction, namely :- 

(i) restriction of the movement of the idlected person or other persons 
or goods or domestic animals within i t s  jutisdicti~tl ; 

(ii) provisions for vaccination or iuoculation, as the case may be ; 
(iii) seizure of any polluted food-stuff ; 
( i v )  dis-infection of welis, tanks or other sources of waler supply ; 

and 

( v )  doiog of such other acts as may be necessary. 
Session.-33. An Area Council, sbal1 meet adeast twice and not 

more than four times in a year. 

Conduct of business.-34. The procedure for the conduct of 
business in an Area Council shaIl be as may be rcgulated by rules made from 
time to time by the State Government. 

Pokers and du ties.-35. ( I )  The Area Couacil shall examine the 
developmental scheme formulated by various Village Councils within its 
jurisdication and after coordinating and consoii dating all such schemes into 
one for the ama submit i t  to the appropriate authority with its recommendation 
and priorities.. 

(21 The ~ r e a  Cou dcil shall settle dispute : 

(a) if i t  is voluntarily referred to it by two or more  ont testing Villas ' 

Councils : or 

(b)  if required to do so by the State Government ; or 

(c)  any other matter referred to it by any other authority. 

(3) Subject to the prior approval OF - the Government add after due 
aotihcation in the Gazette an Area Council sbalI I~avc pawer to impose and 
collect :- 

(a) cess 

(b) Tax on Bazar, vi1Iage road * 

(c) tolls for bridge constru:ted and fiahtained by ad Area Council 
from its own resources ; 



. . . - . - tY-AG NO CODE NAOALAND Acr 2 OF 1971 

(a) to.posLpone the election of a member of an ;Area Council ; or 
I 

(6) to prohibit a person, declared to have been duly elected under 
this Act, from taking part in the proceedings of an Area Council . 

of which he has been elected a member ; or j 

(c) to prohibit member elected to an Area Council from entering 
upon his duties. 

Election disputes.-43. If a dispute arises as to the election of any 
member of an Area Council, the matter shall be referred to the State 
Government whose decision thereon shall be h a l .  

Incorporation.--44. Every Area Council shall be a body corporate 
by the name of the Area for which it is constituted and shall have perpetual i . . - 
succession and'a common seal, and shall by said name sue and be sued. * 

' 

through its Chairman, with power to acquire, hold. and disppse of property 
both moveable and immovable and to contract and do all otber things, i 
necessary for the purpose of this Act. 

I 
Control of Area Council-45. Subject to the gene,?t suprioten- 1 

dence and control of the State Government, the Deputy Commissioner, 
the Additional Deputy Commissioner or the Sub-Divisional officer (Civil) 
shall have control over all the Area Councih within their jurisdiction. 

, . .  

CHAPTER 111 

. . 
REGIONAL COUNCIL - 

t -  . 
~onrtitutk.l46. There shall be a ~ e ~ i o n a l  ~tru&il-  for each of 

. . , .  . , 

the Kohima and Mokokchung districts. 
. . , . 
~orn~ohtion.--47. The Regional Council shall consist'of i- 

( I )  one member from every 6,000 population ; and 

(2) two persons' to be nominated by the State Government. 

- Qualifiation,-48, A person shaU not be qualified to be elected 
as member of a Regional Council udess he :- 

( I )  is a cirizen of IndQ. ; and . . ,  

(2) has attained the age of 25 years. : 



Chairman.-49. ( I ,  There shall be a Chairman of the Regional Cvuncil 
elected from amongst the members of the Regional Council. 

(2) During the absence of the Chairman from any sitting of the 
Regional Council a member of ihc Council nominated by the Chairman shall 
act as Chairman. 

Secretary.-50. An Extra Assistant Commissioner in the Office of 
the Deputy Commissioner shall be an Ex-uficio Secretary to the Regional 
Council. 

Duration.-51. A Regional Council unless sooner dissolved by the 

State Government, sbaI! continue for five years from the date of its first 
meeting : 

Provided that the said period mdy be extended by t h  
Government, by a notification in the Gazette for a period not exceeding one 
year at a time. 

T enure.-52. All members shall hold ofice d&ng tbe .life of the 
Regional Council : 

Provided that n member elected or ncrninatd to fill a casual vacancy 
shall hold office for the remainder of the term of the member whom be 
replaced. I 

Session.-53. A Regional Council shaU meet atleast twice and not 
more than four times in a year. 

Conduct of business.-54. The procedure for the, conduct of 
business in a Regional Council shall be as rnay be regulated by rules from 
time to time by the State Government. 

Powers and duties.-55. ( I )  The Regional Council shall advise tbe 
State Government on the matters relating to Administration of law and order 
by means of passing resolutions and submitting it to the State Government 

(2) The Regional ComciI sball act;vely assist the State Government 
in implementing the development work by exerting its Xrrence on the ViUage 
and Area Councils. 



.(3) The Regional Council shall discuss malthrs relating to the'gencrnl 
welFare of the district as a wholc and shaIl exert its influence over tht Area 
and Village Councils for achieving balnnccd development in all sphc re of 

activities. . . 

(#) Regional Couacil shall attend to any other matter referred to it 

any . , - .  Area Council . .  for advice or decision specially with regard tq inter-tri ha1 

problems -. and disputes. 

C)isqualifImtion.-56. A person shall be disqualified from k i n = ,  
.elected as, and for being a member of-the Regional Council :- - .  . . . . .  .I . . . .  - .  . 

' .El)' ikhi: is of insound mind' add. itands sd declaftd bjl a cofn$eicnt 
court or such other authority as may be recognised by rhd State 

. Government ; or . . . . . .  . , . . . . . .  . , .  
I - .  , , 

. . 
: - .  , (3.. if,he i s  ;at 3 citizen of India br has voluntarily acquired cirizin- 

ship of a foreign nation or is under nckno\vied~ornent OF allegiance 
... to ,  a foreign nation I or ... ..... 2 . .  . . . .  

(3) if he has been convicted by a court in  India of an offence and . - -  

sentenced to imprisuaru:ot for not less than two years ; unless a 

' 3  1.: - -  . " -,"rp&io'd'of five'yea,rs or. such less period as the State-Goveramcnt 
: - : i: . . -; n~+ay allow'in any particula~ case, has elapsad .since his .  re-ltd:'ase ; 

or - ., . .  , 

,. ,: i.. ,.(4). if h.a.vi;ng held,: an:pHi:e, unger the R~gional .or Area Council he 
has been hund guiityof corruption, disloyalty or breach. . of  
Regional or Area Council law ; unless a period of five years or 

' >  . , ' -  . . .  ,,,. su~,h lo~s;psriodgstI~e St-a~e .G3vernmc.nt.may. allow in-any parti- 
.. 

+ .. cular . .  case, h~s;  elapsed since ,his becoming so disqualifid ; or - . 
' . . . .  ., 

. - -  . . . . . . .  . . 
(6' i?bc i6;ai.r himielf fmn t h : - m t j ~ r i ( ~  o r  mzsting in r year and 

. . . . . .  . 
. is  unable to explain such absctlce lo the satisfaction . . of the 

. , : ,. douicii; OF ... , . . , * * .  . . . .  -1 .. . , . '  . . ,  

(8) if be is a m~mbzr  of iny other Rtgionll, Arza ~ouacil  :: di ' 



(9) if be has been dismissed from the serryice of the Governri~ent or 
any other local authority for misconduct unless a period oi five 
years has elapsed from such dismissal ; or 

a .  > : > .  . t i  0 

(10) if, and for so l o n i  as, there subsits a con~racr edtercd into by him 
in the course or his trjdd bi b;usikss uii'ith'the-~fritk GoG&nment 

- , for the supply of goods to, or Tor the execution of an3 !yvorks 

undertaken by that Government. . . 

Decision . ,.., . on question of disqyalification of ,m~mbers.,57. : [ f  any 
question arises as to whether a member of the  ~ e ~ i b n a i  CounqiI has beot~ 
subject ;o disqualification the question shall be reretted lo the dccisioj~ of the 

State Government whose decision thereon shall be knal. 
. ,  . * - .  .. 1 : 

. . vacation of ~ e r n b e r ~ s  ssat.--58. .. . A scgt .isbail: ricant :- 
.' ' , - 

' ( I )  ' *hen a member dies ; or I; . . 

(2) when a member resigns his seat by writing btidki' his hand ; or 
. . 

. , , , , - ' -  
, , , ($ a $ ~  a mdmber i s  removed by2ihe'State 66vernine6'( onbecoming 

. . - - ,  .#: -. - ,  . 
disq;a~i&h. . . , .. 

. . , :  I .  - . , ; pi , > , : ;  , - ! - .  - 
, . .  

Vacation of office of Chairman.-59. A me&btr:haidiog the:bficc 
.as.a Chairma,n of a Regional Council sball'vacate his office- , . , 

. - . , -_ - . . . . . .. . . . - .  
'5.- - 

" . .. ( I )  on-ceasing to bk a m:rnb?r .of the slid Co-yncil ; or . - : . ' - .  .: .. 
:1" . . .  - . I .  _.. . 

-,. ,,. ,: r d i ?  
(2)  when hc resigns his scdt by writirrg i n  his hand adirei i id  to the . , 

SecrAary to the Rdgdri'jll --Council ; 6 r  - . . . ,  . . 

(3) if a: resolution is .passed-by th: ,R+$onal Cduhcil iem&ing him 
f i o ~  o$ck by a: minihuh o l  $4-third o f  the total: memberrljip 
f ; .  ;:, .. , ..., , .- . ' 

F i l l i i i '  of C ~ S U ~ !  var Lfli)1 -53. \vii:i- a' ski bedorfigs v&hant thy 
' .. . , . . .. . , Chairman shall:- . .. .... . 

. . , (I) . .nbtif$&e: , . v&n'cy iri theAO%cial Glzettc ;' arid ' ' -  
. , , it, ,>fd,2 , . , : 

( 2 )  (a' call upon, the Area Coullcil concerned .to elect a ., ~ e v ~ b e ~ ; ,  or 

, 
' 

- : (h) request the Srate ~ ~ ~ e r n r n e n t  to .no+nitc a-person. 
,. ' . I - I . . - . ,  .. 
Po'%& LL rein$;; ma n5iri.-61:' ( 1 ) :  'T& 'SiitC Gbvcrnrnenf. i l y  

- , ,  ; ' . - ,  . * 
I .  , . ._  . + I  rzln~vi'-anjl &:s5:i.b:' J ~ % i o n j ! l  ,~ojiricil from. kB; office:-- - 

a , , 

.-" 0 a05 



(a) who is convicted of any non-bailable offence by a court of law ; 
or 

(6) who refuses to act or became incapable of acting ; or 

(c) who is declared to be insolvent ; or 

(4 who bas been declared by notification in Gazatte to be disqualified 
for empioyment in the public service ; or 

(e) who without an excuse suflicient in the opinion of tbe Regional 
Council absents himself from the majority of meetings in a year 
of the Regional Council ; or 

(f) who has been guilty of miscondu~t in discharge of his duties 
or of any disgraceful conduct, and two-third of the total number i 

i 
o&&e me'mbers of the Regional Council at a meeting recommend 

, ;-'* I 
' '-;bj$ , I # - ,  removal. 
. e. I 

@J , No person who has been removed from his office under clause I 

(0 )  or clause (d) of su$iectiJn ( I )  fihall be eligible for .re-election except with 
the previous permission of the State Government obtained by such person 
in the prescribed manner. 

Exclusion of courts jurisdiction.-62, No election of a member of 
a Regional Council. shall be called in question in any court, and no court 
shall grant an injuction : 

. ... 
(a) to postpone the election of a member of a Regional Council ; or 

46) to prohibit a person, declared to have been duly elected under 
. this Act, from taking part in the proceedin@ of a Regional 

Coun:il of which he has been elected a member ; or . 

{t) lo prohibit a member nominated or elected to a Regional I 

Council horn entering upon his duties. 
' 

Election disputes.-63. If a dispute arises as to the election of any 
member of a Regional Council, the matter shall be referred to the State 
Government whose decision therton shall be final. 

! .. - Incorporation.-64. Every Regionnl Council shalI be a body 
corporate by the name of tb? district for which it is constituted and shall 
have perpetual succession and a common seal, : and shall by the said name 



sue and be sued through its Secretary, with power to acquire, bold ant1 
dispose of property, both moveable and immoveable and to contract and 

do all other things necessary for the purposes of this Act. 

ConrroJ of Regional Counell.-65. Subject to the general superin- ! 

tendence and control by the State Government, the Deputy Cornmission~c 
shatl have controI ovcr the Regional Council in his district. 

CHAPTER IV 
M ISCELLANEO US 

Powers t o  make rules.46 ( I )  The State Government may by 
notification in the Gazette make rules consistent with this Act, to carry out 
the purpose OF this Act. 

(2) In particular and without prejudice to the generality of fo~egoing 
powcrs, such rules may ptovide for the fo11clwing matters namely:- 

(a) for conduct of election to the Regional Council and Area 
Councils ; 

(b) for delimitation of constituencies for election to the Regional 
and Area CbunciIs ; 

. ,  , 

(c). for pay and alfowances of members and Chairmaq of' the Area 
and Regional Councils ; A 

- - ,. , 
(4 appointment of officers and staff of .the - Area and Regional 

Counciis and their conditioes OF service ; I 
kc) custodyand~disposalofArea~uncilfunds; . 

I 
{ f ) procedure Tor maintenance d accounts and audit ; 

(9) rate of tax, toll or cess and procedure for its imposition and 
recovery ; 

Ih) procedure for conduct oi business of Village, Area and Regional 
C~uncils ; 

( i )  any other connected matter in respect of which it is necessary to 
make rules for the constitutifin and proper functioning pf the 
Village, Area and Regiwzal Codncils. 
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* -. . :  - ' (3 .Every rule made undcr this section shall be laid; as soon a s ,  may 
tw - afttr 11 is made, before thc Nagalnnci Legislative Assembly while it is in 

' 

session for a mtai p-criod of sevqn days, which may be c?mprisc+ in oll? 

sessico or in rwo successive sessions, and if ,  before the expiry of the session 
in which it is so laid or thc  5cxiion immediately following, the Nigaland ' 
Lcgislaljve ~ s sembly  agree in making any rnodificatiou in the rule or the 
Nagalund Legislative Assembly agree that the rule should not be made, the 
rule shall the1 cafier have elzect on1 y in such modified form or be of no effect 
;is the case may be ; so howcvcr, illat any  such modification or annulment , 

shall be w11hout prejudice to the validity OF any~hing previously done. uudcr 
rhis rule. 

- + .: Repeal .-67. The Nagn!atld Tri6ol, Area, Rnnge omd: ViIageJ Cuuncils 
:ACr,. f 65% -is hereby repeg lt d.  

Savings.--68. All powers, rights and duties given' by ihis4Act shiil'bd 
.in ~daitioh t o  and not in dcrogarion of any'other powers; ;rightsr an3 duties 
conferred-hy ahy 'Act, law or cuslom and all such 0 t h ~ ~  : powers, - rights and 
duties- , ,.- 1 I . .  Fay. ., be exercised a n d . . ~ u t  .i.+ f ~ f + = ~  in the same, yyn%; ,py  r$e same 

as i i  ;his ~ c t  has not k e n  passed. * I * . .":) .1 

&wpr .,. + I) t o  r,ernove .... m1.5. . :  qJfflcutties.-,bq. . . !> ' ;31 . .  ( I )  1f.a~y.difficulty or doubt , -.? 1 ;  t 2 -  l!?. . , I V  
1 

arisegin giving eflecl to Ihe provis~ons of this Act,. ., (bc - 1 ; :  st?!% Goyernmekt may, ..-; LZ!.'. 
by Ordcr published in . Gazette, . make such proiisions, n i  inconsistent with 
ibe'.gd&sd:of this Act -asm ibpcars 'tb it .to be nek&sirjr'@k'k=pkr;idieni for the 
removal of rhe di@culty or doubt ; and t h e  O r a f  oi ;tbc . ~ t $ t = : , - ~ o ~ e r n m e n t  
in .such;$ass sbaq 3: fi.f!$I. , -: . . , , .  . . . I . - .  ' -  ,I.- , '  ... 

I -r  I. 

.' -.. (2) Every Order made undet this:section shall be Igd:as'2ooo as may 
' 

bc after it is made, before the Assembly while it is iq session .. . for . ,- a total 
period of seven days 'which may bbc comprised in one session or in two 
successive sessidns and if, before, thc expiry oi the sessiohin which,it is so  

. ,b\a QJ- &e sfgs.sjo~~, immeqi+tely Sqlio?~ing Lh? hssembly . agree . in making any 
modification in the Order or thc Assembly agree that the gr$,eq ,should not 
be n i d ~   he Ordtr shall thereafter have effect only in such modzed from or i 
be 6f&effi'di a's t i e  c i i e  kiy:be,'io;b'ii&k~ir', &it any iuch.-m61Iifibation or . ,j 
aonulm;nt shall bc wilbout prejudice to the validity of :$njlthiiig? previously 

1 - L  -' - ,. '~issblhkio"!~70: (I) ]I t h ~  SfaleGovirnmkdt irA-ieceip$ of a report 
from 1hk Deputy ~arnmisrion& &f 8 &tiikj Sr o h h k i i &  i i  r a t i h d  that n 

,. , 
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situation bas arisen in which the Village/Area/Kegiollal Council cannot 
haction in accordance with the provisions of this Act, the State Government 
may, by order published in the Gazette, direct that the Councilshall be 
&ssolved from such date and for such period as may by specified in the 
noti6cation. 

(2)  When the ~illa~e/Area/Rtgional Cou~lcil is dis5olved under [he 
provisions of sub section (1) ;- 

(a) al l  members notwithstanding that their term ~r ofice has not 
expired, shall from  he date or dissolution, vzcate their office as 
such members ; 

(b) all powers and duties OF the Village/Area/Regional Council shall 
during the period of dissolution, be exercised by such person or 
>persons as the State Government may appoint in this behalf ; 

( c )  all funds and other properi y vested in the Y illage/Area/~e@ona) 
Council shall, during the period of dissolution, vest in the State 
Government ; and 

(d )  as soon as the period of dissolution expires, the VillagelArea! 
Regional Council shall be reconstituted in accordance with the 
provisions of this Act. 

(3) Every Order made under this section shall be laid as soon as may, 
be alter it i s  made, before the Assembly while i t  is in session for a total 
period of seven days which may be comprised in one session or in two 

succesrives sess;ons and if, before the expiry of tbe session . .  . in . wbich it is so 
laid or the session immediately following the Assembly agree in, making any 
modification in the order m the Assembly agree that the order should not be 
made, the order shall thereafter have effect only ih such modified form or be 
of no effect as thc case may be ; so however, that any such modification or 
ahnulrnent shall he witbout prejudice to the validity of anything previously 
done under this Order. ' 



SCHEDULE 

(See Section 24) 

LIST OF AREA COUNCILS 
KOHIMA DISTNCT :- 

Southern Angami Area Council 
Northern Angami Area Council 
Western Angami Area Council 
Phek Area Council 
Pfutsera Area Council 
Chazouba Arca Council 

Meluri Ares Council 
Ghaspani Arca Council 
Peren Arca Council 
Tsemiuyu Area Council 

Dimapur Area Council 
Tening Area Council 
Chizami Area Council 
Chetheba Arm Council 
Phungkhuri Atca, Council 

MOKOKCKUNG DISTRICT :- 

1. Ongpangkoog Area Council 
2. Asetkong Area Council 
3. hngpangkong Area Council 

4. Changkikong Area Council 
5. Japllkong Area CounciI 
6, Upper Lotha Area Council 

.7., Middle Lotha Area Council 
8. Lower Lotha Area Council 

, - 
9. Zunheboco Area -Council 

LO. Aghuaato Area Council 
1 1. S;itakha Area Council 
12. Suruhoto Areacouncil 
13. Akuluro Area Council . 

14. Satoi ~ r e a  Council \ 

15. Atoizu Area Council 
16. Poghuboto Area council 



• THE NAGAIAND VILLAGE, AREA AND 
REGIONAL COUNCIL (AMENDMENT) ACT, 1972 

(THE NAGALAND ACT, NO. 6, OF 1972) 

(Received thc ussertC c$ the Governor on 27.7.1972 arrd prrblished in 
r l~e Nagulu~ld C;arc~rc Er~ruordin'ary doted I6llr Augusi, 1972. 

Acr 

~u anlerid 111e Nagaland Villagc, Arca and Regional Council Act, 
1970. 
11 is hercby enacted in thc twenry-third year of ~ h c  Republic of 
India, as follows : - 

1. Short title, extent and commencement. 
( I )  This Act may hc callcd the Nagaland Village, Area and 

Regiilnal Council (Amendment) Acr; 1972. 
(2) It extends to the districts of Kohima and Mokokcbmg in 

Nagaland. 
(3) It shd l  came into force on such date as the Stale Governmen1 

may by notifio~ian in the Gazet{.c appoint. 

2. Amendment o l  Section 3. 
Section 3 of the Nagaland ViUage;Area and Regional Council 
Act, 1970 (Act 2 of 1971) shall be substiluted as follows namely: - 
"3. Consiihrfion : - Every recognised Villagc shall have a Village 
Council. 
Euplanolion :- Village mcans and includes an arca recognised 
as a Villagc as such by the Governmeor of Nagaland. An area in 
orcfcr to be a village undcr tbis Act i h d  fulFd the following 
conditions namely : - 
(a) The land in the area belong to the population of that area 

or given lo them by Lha Government of Nagaland if the land 
in q u e s l i ~ n  is a C;overnmcnl land ar is given to them by'the 
lawfil owner of thc land; and 

(b) The village is established according to tbc usagcaad customary 
practjcc of the population of thc area." 



3. Amendment of Sectlon 25, 
For the proviso to Sedan 25 of the Nagaland ViJage, Area and 
Regional CouocD Act, 1970 (Act 2 ol 1971) the following shall 
be substiluted namely :- 
(i) Provided that a viUage with a population less than 500 but 

baviug at least 250 shall be represented by one member; 
Eii) Provided further hat a group of contiguous small villages 

may together elecl a member to the Arca Council having the 
same territorial jurisdiction on such villages on the basis of 
250 population; 

(iii) Adminirtrative Headquarters with a population af 500 but 
below 2000 will elect members to the Area Council on the 
basis or one mernbcr for 500 or part thereof but not less than 
250. The election shali be carried out by an ad-{roc Cornnutlee 
or the  owns people tb'emselves, to be constituted for [he 
purpose by ihe local Adminis~a~ive Officers. 

( iv) '~he Administrative Headquarters with-a population of lcss 
than 500 shaU merge wirh the neighbouring village for the 
purpux or election of rncmbcrs to the Area Council." 

4. Insertiun of new Sectioa 4 7 k  
After scction 47 of the Nagaland Village, Area- and Regional 
Council Act, 1970 (Act 2 of 1971) the following section shall be 
in5erted namely :- 
"47A. Mvde of election :- Members of Area Council will elect 
~ h c  members (or the Regional Cnuncil" 

5. Insertion uT new Sectlon 4% 

After section 48 of the Nagaland Village, Area and Regional 
Council Act, 1970 (Act 3 of 1971) the following section shall be 
inscrled namely : - 
"&A. Plural trrcrnbership Councils :- A rncmher of Villagc 
Council may hecarnc a member of Area C:ouncil or Regional 
Council hut thc same member tannot he a member of both Area 
Crjuncil and Rcgjonal Council. A mcmher of Area Council, in 
the evenl or his qlcctbn 10 he a rncmhcr of Rcgional Cauncil, 
shall rcsign his mcmhership of rhl: Arca C'trunuil and a ncw 
mcmhcr shall hc clccled in his place." 



6. Amendment of the schedule. - ' In thc scllkdule appcndcd to the Nagaland Villagr; Area and 
Rcgional Council Acl, 1930, (Act 2 01 1Y71) nfier item No. 25 in 
the lisl of Area Cuuncils specified under Kohirna Distric~ the 
following itcms sliall be insertcd namely : - 
"16, Pughuboto Area Council" and item No. 16 specified under 
Mokokchung Dislricl shall bc dele~cd. 



THE NAGALAND VILLAGE AREA AND REGIONAL 
COUNCILS (AMENDMENT) ACT, 1974 

( N A C W D  A m  NO. I0 OF 1974) 

(Received Ihe ussent of h e  Governor on Ihe 19th Nov,, 1974 and 
pu blkhed in the Nagdmd Guzeffe Erlroordinay dated 

301h Novem htr 1974). 

Act 

to m e n d  the Nagdand Village, Area and Regional Councils Act. 
1970 and for matters connected therewith or incidental thcrcto, 
It is hrrcby ena$ted by thc Lcgislativc Asscrnbly of thr: Stale of 
Nagaland in tbe twenty-fifth year of the Republic of India as 
roUows : 

1. Short title, extent and commencement 
(I) This Act may be cded the Nagahd Yiflage, Arca and 

Regional Council, (Amendment) Act, 1974. 
(2) It extends to the same area of Nagaland lo which Village, 

Area and Regional Cnuncils Act, 1970 applies. 
(3) It shd come into force at once. 

2. Amendment of Section 12. 
In section 12 of the Nagaland Village, Area and.Regiona1 Councils 
Act, 1970 the lollowing clauses shall be added after : clausc (3) 

! 
"(4) to borrow money from the Government, banks or fmancial 

institutions for application in thc development and welfare 
works of the Village, and to repay the same with or without 
interest as the case may be; 

(5) to apply for and receive grant-in-aid, donations, subsidies 
from the Government or any agencies; 

(6) to provide security for due repayment of loan received by 
any permmeof resident af the viliage from the Government, 
bank or GnanciaI institution; 

(7) to lend money from its funds to dwening permanent raideats 
of the villagc and to obtain rcpayrnent LhcreoEwith or withour 
intcrcst; 



(8) to lorfeit the security of the individual borrower on his default 
in repayment of loan advanced to him or on his commission 
of a breach of my of the terms of loan agreement entcred 
into hy him with the Councils and to dispose of such security 
by public auction or by privare sale; 

(9) to enter into any loan agreement with the Government, bank, 
financial institutions or a permanent rcsident of the village". 
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